
Central Administrative Tribunal 

Patha bench 
- CCPA  No.: 40 2f 1927 

(Arising out of O.A,No.: 308 of 1996). 

(Patna, this Tue zdoy the 11th DaY of January, 290 5). 
---------- 

CO R A M 

Hon'bie Smt. Shyama Ddgra, Member (Judciel) 
Mon 'ble Shri Mantreshwar Jha, MCmer (Administrative). 

sS5SSS as as 

P .I( .Sinha 

Vs. 

Shri &.s.cuptaj  Chief Personnel Manager, Fairlee 
Place, Calcutta & OXs. 

Counsel for the ópplt. : None. 
Cunse1 for the respondents. : N o no. 

O &uR 
(OR?LJ 

SyamaDNJ)- This contept petition has been 

filed in the year 1997 for non5cenplianCe of the ,rders 

passed by this Court in flA 308 of 1996 decided on 24.10 .1996 

whereby the respondents were directe&te re_fix the pay 

of the applicant on t basis of Rule 1313(FR 22) of IC 

which was correctly reflected in Annexure_A/6 of the 

application. The respondents were also directed to pay 

otr monetarY benefits accorinqly which is reflected 

from the said order. 

2. 	 sinCe the1,etitioner or his co.insel is not 

present today, therefore, it appears that the petitioner 

has lost interest in pursuing this matter. Therefore, we 

are not inclined to proceed further in this matter at this 

stage i.e., after lapse of Seven year. Mowever, it is made 

clear that in Case the said ,rder is not omplied with by 

the respondents till date, the petitioner is at liberty to 

approach this Court again if he is so advised. 
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3. 	 With tI 

isse •f with.ut' isE 
p.- 

N* casts. 

(Mentre 	Jha)/r4(A) 
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